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ANDFXRA P*ADESH- ACTS, ORDINANCES AKD 
REGULATIONS Etc. 

The fol luwinrj  A c t  of t h e  Andhra Pradesh 
Legislative Assembly which  was reserved 
.by the  Governor on t h e  19th May. 1953 
f o r  the consideration and a s s e n t  OE the 
President received the a ssent of  ti..^? 
P r e s i d e n t  on the C t h  February, 2000 acd 

. t h e  said a s s e n t  is hereby first published 
on t h e  1.7th February,  2000 in t h e  AnGhra 
Pradesh Gazette for yeneral inforna:icn:- 

ACT No. 1 OF 2000. 

An act to mend the Azamabad Iudust.ri.31 
k e z  (Terninatinn and ~ e g . ~ l a t i o ~  of 
Leases) A E ~ ,  1992- 

'Be ; it enacted by t h e  Legislative 
Ass~rnb ly  of  the  State of  AnEhra  Pradesh 
in t h e  F o r t y - n i n t h  Year of t h e  ii'epublic 
of India, as f o l l o w s  : - 



----. - 
Short1 tie 1. (1) This A c t  may be c a l l e d  ;be 
and Azamabad Industrial  A r e a  (Termination 
rr-rmmence- and Regulation of .Leases) (Amendment) 
writ* A c t ,  2000. 

( 2 1  It s h a l l  come into force on such 
d a t e  a5 . the  Government may, by n o t i f  ica- -:P 

tion in the Andhra Predesh Gazette,  
appoint. 

hm3dmnt 2 .  In t h e  preamble to the. Azamabad, 
of I n d u s t r i a l  Area (Termination and ReguLa- 
preamble. 

15 of t i o n  of teases) Act ,  1992 (hereinafter 
1992- ref erred to as the principal  A c t  1,  for 

the last paragraph, the following shall 
be substituted, namely:- 

'And whereas it i s  necessary to give 
effect to' the Directive Princ ip les  of 
S t a t e  Policy as contained in clauses Ib) 
and le) of a r t i c l e  39 of t h ~ C o n 6 t i t u t i o n  
of India ; 

And whereas it isconsidered expedient, 
in public -interest, to terminate by law 
such' of the  existing leases or other 
arrangements made or entered  into in 
respect of d d s e d  plots or .portions 
thereof i n  ~ndust~ial Area, Azmabad , 
nyderabad, which attract any of the 
grounds stated in - clause (b) o f  - sub-, 
section (I) of seetiotr 3, to curb, misuse 
or violations and to prevent the  non- 
i n d u s t r i a l  use, including unauthorised- 
constructions and.to regulate t h e  leases 
afresh, as may be decided by the Govern- 
m e n t ,  w i t h  such .uni$orm terms and condi- 
t i o n s  including reduced lease period and 
revised rates of premium -and q u i t  rent 

- and adoption of standard format of lease 



d e e d , .  thereby  ensuring' maximum use of 
& . , \ ~ t i n c j  infrastructure facilities and 
proper management of valuable urban 
property of t h e  GovernmentY. 

- , 3 .  For sections 3 and 4 of the 
. princ ipal  A c t ,  the following s h a l l  -&, 

, subs t i tu ted ,  namely: - 
Termi f la t ion  3 .  (11 ( a) Notwithstanding any - 
of Leases. thing contained in the Indian '2 

. Contract Act, 1872, the Transfer of P r o -  
perty A c t ,  1882, ar any other law for 
the time being in force, and the terms 
and conditions of any lease entered i n t o  
or other qrrangement made withanyperson 
id respect of any demised p l o t  either by 
the erstwhile Nizam's Government 0% by 
the erstwhile Government of Byderabad or 
by t h e  Government of Andhra Pradeshpriar 
to the appointed date, a l l  those leases, 
sub-leases or other arrangements made or 
entered into through a registered-deed 
or otherwise in respect of a l l  demised 
plots in Azamahad Industrial Area which 
after due enquiry attract one or more of 
the grou~id for cancellation of lease as 
s p e c i f i e d  in clause (b) s h a l l  stand ter- 
minated  on t h e  appointed date an$ there-  
upon a l l  Buch leases, sub-leases or any 
other arrangement whatsoever made by the 
person in occupation of the - demised - - . - . - . plot . - , . 
shall stand'a'nnulledandeverysuehdemised 
plot shall ve-st in t h e  Government free 
from a l l  encumbrances. 

( b )  Notwithstanding anything contained 
in any other law for the t ime  being in 
force ,  t h e  l eases  of plots or portions 
shall be cancelled on e i t h e r  a l l  or any 
of  the following grounds namely:- 

--- 
tinn OE 
"9 
!z&lcnrs 
for 
" 3 

and 4. 



:(i) m i s u s i n g  of land for a purp?: e 
other than t h e  purpose for which land 
was allottea incl~dlny non-user; or 

( ii)' sub- l e t t i n y  . or trqnsf erring 
the plots or por t ions  of-plots  by entering 
into disguised partnerships  and other 
unauthorised tiansfcr of interest in the  
plot; or , ? 

(iii) v i o l a t i d n  of any t e rms ,  con- 
d i t i o n s  or covenant  specified in t h e  
Lease Deed. 

Explanjtion: For the purpose of this 
Act. ,  >here a Qessee enters i n t o  a par tner -  
s h i p ,  agreealent or o t h e r  arrangement for 
carrying on any a c t i v i t y  whatsoever cn 
the 2cmised- p lo t ,  t h e n  notwithstanding 

. a n y t h i n g  in t h e  Indian Partnership A c t ,  
J ,t 9 of 1932, it ' shall also be deemed to be a 
~ 9 3 2 .  violation a£ the conditions of the lease.  

(2) Lessees of plots whose leases 
shall not be cancelled under c lause  (bl 
o f  sub-section (1) shall be e n t i t l e d  to 
a grant of f r e s h  lease with .effect  from 
the appointea date  a n d  renewal . thereof  
from time to time on such terms and 
conditions as Fay be prescribed by,. t h e  
Government. 

( 3  1 The Lessees s p e c i f i e d  . iq sub-  
section 12) may,  in l i e u  of r e n e w a l  of 
lease; - opt for free-hold rights in res- 
pect of the demised  p lo t s  of land by + 

paying a price e q u i v a l e n t  to 75% of the 
I:,,hd -market value  as spec i f i ed  f o r  t h e  area 
m 2 of in Market value G u i d e l i n e s  u n d e r  sect ion 
1859.  47 (a) of the ~ndian Stamps Act, 1899. I 



( 4 )  Upon t h e  t e rmina ' t i on  of t h e  leases 
or o t h e r  arrangement in respect of t h e  
plot under sub-section (1) t h e  riqhts 
and l i a b l i t i e s  as,between the parties, to 
t h e  Lease or other arrangearentin respec? 
of p l o t  s h a l l  cease and  determine, but  
any amount due to the. Gor~ernnent from 
t h e  a f o r e s a i d  person under  t h e  Leese or 
other arrangement so terminated shall be 
recovered as aq arrear of l a n d  revenue. 

4 .  (1) On termiration of lease ar 
other arrangements made under c lause  ( a )  tloa 

f resb of sub-seetion ( I x ] .  of section 3, a person 
in occupation and running an i n d u s t r y  on 
t h e  appointed date may apply for a f r e s h  
lease i n  t h e  manner prescribed. 

( 2 )  On receipt of an a p p l i c a t i o n  
u3der sub-section (I), the Competent  
~ u t h o r i t y ,  nay where he is s a t i s f i e d t h a t  
the applicant has act-ually been u s i n g  
t h e  demised p l o t  f o r  industrial purpose, 
and he deserves  grant  of lease, s h a l l  
grant a lease o n  such t e r m s  and condi- 
Lions as may be prescribed;".  

4 .  I n  section 5 bf the principal ' ~ c t ,  
in sub-section Ill,-- of 

sseticn 5. ' 

l a 1  (i) in sib-section. (11, for the 
expression "under sub-section (1) of 
section 3 and where no f r e s h  lease has 
been granted under section 4 ,  t h e  person 
i n  occupation of such demised p l o t 1 ' ,  tne 
expression 'runder clauses I a )  and (b] o f  
sub-section [ 11 of  -section 3, and where 
no .fresh lease h a s  been granted to the 
occupant if any under sub-section ( - 2 )  of 
sect ion 4 ,  the lessee or the occupant  as 





STATEKEHT OF OBJECTS AND W S O K S  

Tne h z m b a d  Indus tr ia l  &ea (Termination and Regulation 
oE kascsl  Act, 1992 (A.P. Act 15 of 1992) uas enacted with 
'he main object in the  Public Interest to terminate by law, 
a l l  existing leases or other arrangements made or entered 
i n t o  in respect of all demised plots or parkions thereon in 
Indus=rial  Area, Azamabad, Hyderabzd, to curb ~ s u s e  or ca- 
authorised use of Government Land and to grant leases afresh 
on unif o m  terms and -conditions. A series of- Writ Petitions 
were filed kfore  t h e  lion'ble Hiqh C o u r t  oE Andhra Pra'desh. 
challenging tine validity of the siid Act  and the Hon'ble 
E i ~ h  COU= oOf h . ? .  in K.F .No. 1218 L/9C anl b z ~ c h  ~ j l e i E  t.l~ 
vz'iexy a i  &&e srid A c t -  in their JnEgernezt dk. 12:k k u ~ ~ s : ,  
1944. A g g r i e v ~ n  by t h e  said  judgement of tne-Eor.'ble Hi:% 
Co-rt of Andhra Praaesh, some o f  t h e  industxial c=c.;par;xs of 
che said Industrial area have filed Special Leave P e = i t i o n s  
before the Supreme Court and t h e  same is pending. l i h i l e  t h e  
natrezs s t w d  thus, Goyernment considered that it is necessary 
to cake a special provision in the s z i d  A c t ,  Eor rev i s ibn  of 
rer.:, c i v i n q  fresh lease-hold r i q h c s  and terrlinat i o n  of =he 
e x i s t i n g  leases by following due procedure of show cause 
not ice  etc . ,  in the  kt. Aeeozdingly. it has heen decided to 
amend tire sai.d Act ,  suitably.  

3:s Bill seeks to give effect to the  above hec i s ion .  

N- CEXVDRABABU NAIDO, 
C h i z f  Minister: 




